
M'GALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Miscellaneous Appin.!\o.284 of 1994 in 	Dated:— 15JUL 1994 

PLATIQ 

APPLICTS: 	 Ri.P'JDENTS: 

Sr.i.T.H.Yittalmurthy V/S. Garrison Ergineer;ADGES,•iôt Abu and 
- 	 others. 

Sri.S.J.bab,Advocate,No.242, Kanaka Mandirarn, 
Fjfth 141ain,Gandhinagar,Bangalore560009. 

The Garrison Engineer,Ajr Force, 	 .. 
Head quarters Training Command, 
I.A.F. .Campus,Hebbal,bangaioreo 	 - 

Sri.M.Vasudeva Rao,Addl.Central Govt.Stng,Counsel, 
High C.urt Euildihq,hangalore_i. 

I 

Subjct— Frwardin 	f copies of he Crders p?ss-d bythe 
Central adInicistrati.\' 	ribnal,BangalOre. 

PLease fd.. encic'J eroith a copy f th WRDER/ 

STAY RDER/ETERLM 0FDER/, pscerJ by this TribunL4n the above 

mentioned application(s) 	 ...... 

-. 	.. 	... 	. 	. 	 ....-..... 

ith kq . 

Ic-
jDERLJTY REGISTRAR I7 

JOE) IC IAL BRPNCHES. 



(fl), qolr-r;!rL 	 i9-t&' 

c?ci 43 
Date 

J 	 Office Notes 	
I 	 Orders of Tribunal 

PKSVC/TVRMA 

16th July 1994 

Orders on MA No.284/94: 

Although this is not a fit 

matter for granting extension 

of time, however, deferring to 

the request made by the learned 

counsel we grant three months 

time for Government to comply 

with the directions made in the 

order disposing of OA No.901/93. 

No further extension of time 

will be granted. 

I 	Three months period to be 

computed from today. 

cf 

MEMBER [A] 	 VICE -CHA IIAN 

TRUE COPY 

SEC'noll OFFICER  

UKCH Th?L AoMrnsTr 

( 



CENTRAL ADMflISTRATrVE TRIBU\4AL 
BPNGORE BENCH AL  

Second Floor, - 
Commercial Complex, 
Indiranagar, 
Bangalore560 038. 

Dated:- 3 1  MAR 1994 

AfPL1ATIQi NUMBER: 	901 of 1993.  

APPLICANTS: 

Sri.T.H.Vittalmurthy 	V/s. Garrison Engineer,ADGES,Mount Abu, 
To. 	 Rajasthan and two Others. 

Sri.S.M.Babu,Advocate, 
No.242,Kanaka Mandirarn, 
Fifth Main Road, 
Gandhinagar,Bangalore-9. 

The Garrison Engineer,Air Force, 
Hed uarters Training Command, 
I.A.F. Cainpus,Hebbal,Bangalore.-6. 

Sri.M.Vasudeva Rao,Md&entral Govt. 
Stng.Gounsel,High Court Bldg, 
Bangalore-1. 

Te Garristhn Engineer, 
A.D.G.E.S.,Mount Abu, 
Rajasthan. 

Chief Engineer,Head Quarters, 
Southern Command, 
Engineering Branch,Piine-411001. 

Subject:- Forwardina f 	ies o the 	ders passed by the 
Central arnini'tratLre Tibuna ,Bangaicre. 

Pleaso find enclosed herewith a copy of the DER/ 
STAY DER/TERflvI DER/, passed by this Tribal in the above 
mentioned application(s) or. 	March,1994. 

I ifi 	 DEY. BEGISTRAR 
IC IAL BRANCHES. 1c 

gm*. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
'I 	 BANGALORE BENCH, BANCALORE 

I 

ORIGINAL APPLICATION NO.901/93 

FRIDAY THIS THE TWENTY FIFTV4 DAY OF MAR.,1994 

MR. JUSTICE P.K. SHYA5UNDAR 	VICE CHAIRMAN 

MR. T.V. RAMANAN 	 r'1EIEER(A) 

Siri T.H. V.ittalmurthy, Major, 
Ex.B/R. Gr.I 
Military Engineering Services, 
Garrison Engineering, 
R/o 455, 1st Stage, 
Industrial Suburb, Plysore 	 Applicant 

( By Advocate Shri S.M. B.abu ) 

V. 

Garrison Engineer, 
ADGES, Mount Abu, 
Rajsthan 

H.Q. Chief Engineer, 
Southern Command, 

Engineering Branch, 
Pune - 411001 

2. Garrison Engineer Air Force v  
H .Q. Training Comm3nd IAF Campus, 
Hebbal, Bangalore - 6 	 Respondents 

( By learned Standing Counsel) 
Shrj M.V. Rao 

ORDER 

Mr. Justice P.K. Shyamsundar1  Vice Chairman 

The short point for consideration in this 

- 

\ ' 

application is about entitlement of the applicant 

to interest in the belated payment of pay and 

allotJances due in the year 1982 but given only 

in the year 1993. After he got the payment in 

the year 1993 0  he told the Department that he 



I 

vv 

should have beenjgiven sme interest on the amount 

paid belatedly t!81. him fo' no reason at all 

mentioning in tht that he was not in any way 

responsible for he dela • He was, however, informed 

by the Departmeni on 26. .93 as per Annexure 'Cl 

as follows: 
/ 

"Refe your a plication dated 22,7,93 
and 3,93, 

An exract of CE SC Purse letter. No, 
17010/2/Engg THV/EIR (Pay Coord) 
datedH6,E,93 is furnished below: 

! 

I 
 Pament of LEC - Further communication 
uj1 follo. 

I41 erest o advance increment: No 
or1er exis s regarding payment of 
in'erest 0 delayed pa'mer-it amount 
reating t pay and allowances. As 
suHh he isnot entitled for any 
in { erest c delayed payment of 
adance in, rement.0  

2, 	Appare 1tly thefact that the claim of 

this kind had neJer come up for consideration earlier, 

no precedents or 111rders iegulatinq the situation like 

thEt being 2vail1e, is no around for denial of the 

claim of interest over the belated payment. 	It is 

an axiomatic pri 'ciple i administrative matters for 

want of a rule 4 a preedent, just ction cannot 

be denied or deled. Ir the reply statement, it is 

stated that 10 lg years had passed between the date 

of entitlement ar1 the date of realisation of the 

amount, and thes4 10 year was occupied in protracted 

correspondence biHusen one department and the other,  

What kind of corAspondence had taken pi.ace in granting 
1111 

a small rise in 	is be ond our apprehension. What 

is more the Depat merit haB not taken us into confidence 

and told us why 11: took 1 lonq years to make an order. 



I 

1 
—3-. 

We, therefore, think this is a fit case in which 

the arrears of pay ultimately made available to 

the applicant in the year 1993 instead of 1982 

shculd be accompanied by interest. Therefore, we 

direct payment of interest on the arrears of salary 

paid tc the applicant @ 10% for the period from 

1,2.82 to 30.6,93. Time to comply with the direction 

is three months from the date of receipt of a copy 

of this order. Send a copy of this order tc the 

rEspondents. 

3. 	We notice there is one more grievance 

here by the applicant which is about leave encashment 

demand. Applicant was informed on 26.8.93 (Annexure c) 

that further communication in regard to leave 

encashment will follow. In the reoly filed in 

anoosition of this application on 10.2.94, there 

is r-ference to the demand of payment of leave 

encashment benefit and the very vague reply is that 

it would be paid shortly. We do not know hether it 

will mean another 'lOyears. We, therefore,direct 

the Department to compute and pay leave encashment 

benefit also within three months from the date of 

this order. No costs. 

T.V. RAMANAN -  (P.K.SHYASUNDAR 	L 
ME1'BER(A) 

TRUE 
Copt VICE CHAIRMAN 

ua 



Second Floor, 
Commercial Complex, 
Indiranagar, 
BAGORE_ 560 038. 

iDated; 2O OCT 1994 
APPLICATI NO: 0'17 -94 iti A 901/9 

APPLlCATS: 	34 
V/S. 

RES Pa\JDENTS : 	2TT- 	T\ 	 iv cr 	- A 
cr-uz 

L ( P.) 4?,- ~ -0 -
iSrjv C4d, d2+) 

-ovw'1 

ShTh\ 
Póç-r -LC (9 

Ctrv 	() 

'crrr, ct_p6Lc: 

Suhjet. 	 pt5S of the Drdr Passed by the Central Administrative Trihuna1,Banga1r. 
--xx-- 

P1ese find enclosed herewith a copy of the ORDFR/ 
Passed by this Tribur1 j.1t th mentioned PPlication(s) on 	 bove  

Joe— 
'I 	 L DE Y REGI STRAR 

gm* 	

JUDICIAL 
 BRANCHES. 
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in the Central Administrative Tribunal 
f .;. 	 Bangalore Bench 

Bangalore 
%i At 4 

90/ 
Application No .... .... .... .... ... ................ .... .... .... of 199 

ORDER SHEET (contd) I'4f I 61/94 
Date 	 Office Notes 	 Orders of Tribun& 

- 	S 	. I ihl1"• 

Cent,aj Admin rative T,Jbug 
BangalMe Benth 

Bangalore 


